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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
NINTH SESSION
(ADJOURNED MEETINGS)

THE KARNATAKA TAXATION LAWS (AMENDMENT) BILL, 2016
(L.A. Bill No. 11 of 2016)

A Bill further to amend certain taxation laws in force in the State of
Karnataka.

Whereas, it is expedient further to amend certain taxation laws for the
purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Sixty seventh
year of the Republic of India, as follows.-

1. Short title and commencement. - (1) This Act may be called the
Karnataka Taxation Laws (Amendment) Act, 2016.

(2) It shall come into force with effect from First day of April 2016.

2. Repeal of Karnataka Act 22 of 1957. -~ (1) The Karnataka
Agricultural Income-Tax Act, 1957(Karnataka Act 22 of 1957) is hereby
repealed:

Provided that such repeal shall not affect,—

(a) the previous operation of the said enactment or anything
duly done or suffered thereunder; or

(b) any right, privilege, obligation or liability acquired,
accrued or incurred under the said enactment; or

(c) any penalty, forfeiture or punishment incurred in respect
of any offennce committed against the said enactment; or

{(d) any investigation, legal proceeding (including assessment
proceeding) or remedy in respect of any such right,
privilege, obligation, liability, forfeiture or punishment as
aforesaid;

and any such investigation, legal proceeding or remedy may be
instituted, continued or enforced, and any such penalty, forfeiture
or punishment may be imposed as if this Act had not been
passed.

(2) Notwithstanding anything contained in sub-section (1), for the
purpose of giving effect to the preceding proviso to the said sub-
section (1), the State Government may, by notification, in the



Official Gazette make such provision as appears to it necessary or
expedient,—

(a} for making omissions from, additions to and adaptations and
modifications of the rules, notifications and orders issued
under the repealed enactment;

(b) for specifying the authority, officer or person who shall be
competent to exercise such functions exercisable under any of
the repealed enactment or any rules, notifications or orders
issued thereunder as may be mentioned in the said
notification.

(3} Notwithstanding anything contained in sub-section (1}, nothing

(1)

contained in any of the repealed enactment limiting the time
within which any action may be taken or any order, assessment
or re-assessment may be made shall apply to an assessment or
re-assessment made on the assessee or any person,—

in consequence of, or to give effect to, any finding, direction or
order made under any provision of the relevant repealed
enactment or any judgment, or order made by the Supreme
Court, High Court or any other court whether before or after the
commencement of this Act;

(i) to rectify any error on account of the assessment of such assessee

3.

or person under this Act, instead of under the relevant
enactment, provided such assessment or re-assessment under
the repealed enactment is made within a period of two years from
the date of commencement of the Karnataka Taxation Laws
(Amendment) Act, 2016.

Amendment of Karnataka Act 30 of 1958.- In the Karnataka

Entertainments Tax Act, 1958 (Karnataka Act 30 of 1958).- In Section 4-G
for the words “six per cent” the words “ten per cent” shall be substituted.

4,

Amendment of Karnataka Act 35 of 1976.- In the Karnataka

Tax on Professions, Trades, Callings and Employments At, 1976(Karnataka
Act 35 of 1976} in sub-section (3) of section 5 for the words “within thirty
days of the receipt of the application” the words “within three days of the
receipt of the application” shall be substituted.

5.

Amendment of Karnataka Act 22 of 1979.- In the Karnataka

Tax on Luxuries Act, 1979 (Karnataka Act 22 of 1979).-

(1)

(2)

6.

In sub-section (1) of Section 3-E after the words “and the like,” the
words, brackets and letters “other than facilities provide in a
Intensive Care Unit(ICU)” shall be inserted;

In sub-section (1) of Section 7-A after the words “charges for
luxuries provided in a marriage hall”, the words “or charges for
luxuries provided in a hospital or charges for luxuries provided in a
club” shall be deemed to have been inserted from 1st day of April
2011.

Amendment to Karnataka Act No.27 of 1979.- In the Karnataka

Tax on Entry of Goods Act, 1979 (Karnataka Act 27 of 1979).-



(1) in Section 13,-

)
()

(11)

(iii)

in sub-section (3).-

(a) in clause (a) for the words “tax and penalty” the words
“tax and other amount” shall be substituted;

(b} in first proviso, for the words and punctuation “ stay
payment of one half of tax,” the words and punctuation
“stay payment of seventy percent of tax and other
amount,” and for the words “ makes payment of the
other half of the tax” the words “makes payment of the
balance thirty per cent of the tax and other amount”
shall be substituted; and

{c} in second proviso for the words “ payment of one half of
the tax ” the words “ payment of thirty percent of tax
and other amount” and for the words “other half of
such tax or amount” the words “balance seventy percent
of such tax and other amount ” shall be substituted.

“

(i1) after sub-section (4), the following proviso shall be
inserted, namely:-

“Provided that the Commissioner may notify the website

in which appeal shall be filed electronically.”
in Section 14,-

in sub-section (3) for the words “one-half of tax or other
amount” the words “thirty per cent of the tax and other amount”
shall be substituted;

in first proviso to sub-section (4}, for the words “stay payment of
one half of tax or other amount” the words “stay payment of
seventy percent of tax and other amount” and for the words
“makes payment of the other half of the tax or other amount ”
the words “makes payment of the thirty per cent of the tax and
other amount” shall be substituted; and

in second proviso to sub-section (4) for the words “ one half of
tax or other amount” the words “ seventy percent of tax and
other amount” and for the words “tax or other amount” the
words “ tax and other amount” shall be substituted.



STAMENT OF OBJECTS AND REASBONS

To give effect to the proposals made in the Budget Spcech, it is
considered necessary to amend the Karnataka Entertainments Tax Act,
1958(Karnataka Act 30 of 1958), Karnataka Tax on Professions, Trades,
Callings and Employments Act, 1976(Karnataka Act 35 of 1976}, the
Karnataka Tax on Luxuries Act, 1979(Karnataka Act 22 of 1979) and the
Karnataka Tax on Entry of Goods Act, 1979(Karnataka Act 27 of 1979).
Opportunity is also taken to rationalize certain provisions of the said Acts
and repeal The Karnataka Agricultural Income-Tax Act, 1957(Karnataka Act
22 of 1957).

Hence the bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved by the proposed measure.

SIDDARAMAIAH
Chief Minister

S. Murthy
Secretary (I/C)
Karnataka Legislative Assembly



ANNEXURE
EXTRACT FROM THE KARNATAKA ENTERTAINMENT TAX ACT, 1958
(KARNATAKA ACT 30 OF 1958)

4-G. Tax on Multi System Operator and Direct to Home service
provider.- Notwithstanding anything contained in Sections 4-C and 4-D,
there shall be levied and collected a tax at the rate of six per cent on the
amounts received or receivable by a Multi System Operator towards
distributing satellite television signals, communication network, including
production and transmission of programmes and packages and by a Direct
to Home service provider towards providing television signals under the
Direct to Home Scheme:

Provided that no tax shall be levied under this section for the period from
the 1st day of April, 2002 to 315t day of March, 2006.

EXTRACT FROM THE KARNATAKA TAX ON PROFESSIONS, TRADES,
CALLINGS AND EMPLOYMENTS ACT, 1976

(KARNATAKA ACT 35 OF 1976)
XXX XXX XXX
5. Registration and enrolment. - XXX XXX XXX

(3) Every employer or person required to obtain a certificate of registration
or enrolment shall, within ninety days from the date of commencement of
this Act or, if he was not engaged in any profession, trade, calling or
employment on that date, within thirty days from the date of
commencement of his profession, trade calling or employment, or in respect
of a person referred to in sub-section(2) within thirty days of his becoming
liable to pay tax at a rate higher or lower than the one mentioned in his
certificate of enrolment, apply for a certificate of registration or enrolment,
or revised certificate of enrolment, as the case may be, to the assessing
authority in the prescribed form and the assessing authority shall, after
such inquiry as it may deem fit within thirty days of the receipt of the
application {which period in the first year from the commencement of this
Act shall be extended to ninety days), if the application is in order, grant
him such certificate:

XX 0 29xxx@@9092020oxxXx

EXTRACT FROM THE KARNATAKA TAX ON LUXURIES ACT, 1979
(KARNATAKA ACT 22 OF 1979)

XX xXxx@@0xxx

3-E. Levy and collection of tax on luxury provided in a hospital.-(1}
There shall be levied and collected a tax at the rate of eight percent on the
charges collected for luxuries provided in a hospital in a room such as
accommodation, air conditioning, telephone, telephone calls, television,



radio, music, extra beds and the like where such charges are more than one
thousand rupees per day per room.

xS 0o xx 0 Xxx

7-A. Assessment of escaped tax. -~ (1) Where for any reason the whole or
any part of the charges for lodging, charges for luxuries provided in a hotel
for residents or others, charges for luxuries provided in a marriage hall has
escaped asscssment to tax or has been assessed at a lower rate than the
rate at which it is assessable, the Luxury Tax Officer may, at any time
within a period of five years from the expiry of the year to which the tax
relates, proceed to assess to the best of his judgment the tax payable on
such charges after issuing a notice to the proprietor and after making such
enquiry as he considers necessary.
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EXTRACT FROM THE KARNATAKA TAX ON ENTRY OF GOODS ACT,
1979 (KARNATAKA ACT 27 OF 1979}
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13. Appeals.- XXX XXX XXX

(3)(a) No appeal against an order of assessment shall be entertained by
the appellate authority unless it is accompanied by satisfactory proof of
the payment of th tax and penalty not disputed in the appeal.

(b) Notwithstanding that an appeal has been preferred under sub-
section (1), the tax or other amount shall be paid in accordance with the
order against which the appeal has been preferred:

Provided that the appellate authority may, in its discretion, stay payment
of one half of tax, if the appellant makes payment of the other half of the
tax along with the prescribed form of appeal:

Provided further that where any application made by an applicant for
staying proceedings of recovery of any tax or other amount has not been
disposed of by the Appellate Authority within a period of thirty days from
the date of such application, it shall be deemed that the Appellate
Authority has made an order staying proceedings for recovery of such tax
or other amount subject to payment of one half of the tax disputed and
furnishing of sufficient security to the satisfaction of the assessing
authority in regard to the other half of such tax or amount within a
further period of fifteen days:
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(4) The appeal shall be in the prescribed form and shall be verified in the
prescribed manner.
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14. Appeal to the Appellate Tribunal.- {1})XXX XXXX XXXX

{3)The appeal or the memorandum of cross objections shall be in the
prescribed form, shall be verified in the prescribed manner, and in the case
of an appeal preferred by any person other than an officer empowered by the
State Government under sub-section (1) shall be accompanied by proof of
payment of one half of tax or other amount disputed and also a fee equal to
two per cent of the amount of assessment objected to, provided that the sum
payable in no case be less than two hundred rupees or more than one
thousand rupees.

Provided that a single appeal may be preferred against orders of
assessment or reassessment or any other orders or proceedings, in respect
of more than one tax periods of any year
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Provided that the Appellate Tribunal may, in its discretion, stay
payment of one half of tax or other amount disputed, if the appellant makes
payment of the other half of the tax or other amount disputed along with the
prescribed form of appeal:

Provided further that the Appellate Tribunal shall dispose of such appeal
within a period of one hundred eighty days from the date of the order
staying proceedings of recovery of one half of tax or other amount and, it
such appeal is not so disposed of within the period specified, the order of
stay shall stand vacated after the said period and the Appellate Tribunal
shall not make any further order staying proceedings of recovery of the said
tax or other amount.
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